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B ORDERS OF THE BENCH

)

- 01.02. 2011

" OA No. 505/2010

Mr. S Shrivastava, Counsel for applicant. -

- Mr. D.C. Sharma Ad\/ot:a‘te puts appearance -on
behalf of the respondents and submits that"provisional

~ pension in favour of the applicant. @ of Rs. 28, 770/\t er
Ligasl

month has already been sanctloned and PPO in th

also been |ssued

| Learned counseél for the appllcant submlts that
provisional - pension so .sanctioned in ‘favour of the

appllcant has not been credited in his account as yet.

Smce the respondents have lssued the PPO in

favour of the applicant and prov15|onal pension
amounted to Rs.28,770/- per month has also been
sanctioned in his favour, I am -of the view that the
grievance of the applicant: does not survives now. In
case the applicant finds any dlfﬁculty regarding non-
crediting of “the aforesaid pensionary benefits in

"~ account, in - that eventuallty, he may move an

approprlate appllcatlon before this Trlbunal

“With these observatlons the OA shall stands

dlsposed of.
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~ (M.L. CHAUHAN)

MEMBER (J)

) AHQ’



